A
INDIEX

BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCIH, AT PUNE.

Original Application No.194 of 2024 WZ.

Satyaprakash B Sharma

........ Applicant.
VERSUS
Maharashtra Pollution Control Board and Others ... Respondents.
INDEX
Serial Particulars of Document Annexure Page
No. Nos.
. ‘ From
1 Affidavit in Reply to the Application 66
to
68
2 A copy of the notification in respect Annexure - 1 69
of the appointment of PMRDA as a to
special planning Authority for Mulshi -8
and other areas dated 31.03.2015
3 A copy of the Inspection Report Annexure - 11 79
along with True Translation of to
Marathi Visit Report into English
duly countersigned. 80
4 A copy of the Notice along with True Annexure - 111 81
Translation of Marathi Visit Report to
. into English duly countersigned 82
dated 30.12.2024.

For Respo t


66

68

69

78

79

80

81

to

82


BEFORE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, AT PUNE.

Original Application No.194 of 2024 WZ.

Satyaprakash B Sharma e Applicant.
VERSUS
Maharashtra Pollution Control Board and Others n—— Respondents.

Affidavit in compliance of Hon’ble Tribunal Order dated 03.12.2024.

I, Pramod Kudale, Dy.Collector, Illegal Consruction Dept. PMRDA is filing this Affidavit
in compliance of Hon'ble Tribunal Order dated 03.12.2024 in Reply to the Application as

under:

At the outset I express my unconditional apology for not able to attend earlier dates on
account of Code of Conduct and Election Duty of almost all major staff of the PMRDA. 1

would like to submit our reply as under:

1. I say & submit that, the PMRDA has been established on 31-3-2015. A copy of the said

Notification is enclosed & marked as an Annexure - L.

2. I say & submit that there is a separate Department of the PMRDA which deals with the
illegal construction. It has already caused visit and inspection of the illegal construction
done adjoining Respondent Nos. 2 to 8, thereby causing nuisance & pollution on the
applicant's land. The Jr. Engineer of the Illegal Construction Department, PMRDA has

caused visit & inspection of the site on 20-12-2024. During the visit it was observed that

the owners of said plots as under:
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Sr.No. | Name of Ownar [ Types Of Structre Current status
I | Mr. Ashok Kharabi | 1) RCC Structure G#2-. | Residence
2) RCC G+1+4Tinshed Residence
2 Mr..Amit Kharabi | 1) RCC Structure G+2- Residence
Mr.Nandaram 2) RCC - G+2 Residence
Kharabi 3) RCC -G+2 - .
Residence
3 Smt.Sangita 1) Tinshed Residence
jalidanr kharabi 2) RCC - G+1 Residence
4 Mr. Rajendra I)RCC-G Residence
Dhondiba kharabi 2) RCC-G+2 Residence
3) RCC - G+3 Residence
Mr.Surendra 1) Tin Shed Shops ' Shops
machandra 2) Tin Shed Shops Residence
arabi 3) Tin Shed Shops ‘

—
"".'rai)i & Shri Nandram Kharabi are residing together at Sr. No. 2 hence

/
té‘r%ém Office copy of the said Inspection Report along with True Translation

( &

’V isit Report into English duly countersigned is enclosed and marked as an
Annexure-II.
Since their use are not regularised as per the Maharashtra Regional Town Planning

Act, 1966 as observed in the first survey carried out by the PMRDA, the Notices have

been issued to them under Sections 52 to 56 of the said Act, 19_66. The summary of the

report is already produced in the above Tabular Form.’

2. The PMRDA has issued Notices to the above Land - Owners and asked to attend
personal hearings on 20-01-2025 along with the Original Development- Permissions if any

obtained, failing which necessary legal actions will be initiated against them. A sample

14

67


67


copy of the said Marathi Notice with True Translation thercof into English is enclosed

herewith and marked as an Annexure-III.

3.1 say & submit that,the letter dated on 10/01/2025 was given by Exccutive Engineer &

Suprintendent Engineer of PMRDA & said that as far as the Kharabwadi, the site under the

subject matter is concerned, the subject of Solid Waste and Sewage Management comes

under the jurisdiction of Zillah Parishad, Pune. Annexure

Dated this 22 day of January 2025 at PMRDA.

For Respondent

é\.
(Pramgdale)

Dy.Collector & Dy.Commissioner
Illegal Consruction Department
Pune Metropolitan Region Devlopment Authority,Pune

VERIFICATION

I,Pramod Kudale PMRDA hereby verify the contents of Para 1 to 4 are true and correct to

the best of my knowledge and belief. All Annexures thereto are true office copies and true
translation thereof as per office record. R

20 JAN 2025

For Respondent

8

(Prafiod Rydale)
Dy.Collector & Dy.Commissioner
Illegal Consruction Department
Pune Metropolitan Region Devlopment Authority,Pune

BEFORE ME NOTED AND REGISTERED

MEE{ ' AT SR. NO. Qﬂ// 2025
MRS. MEERA'N. AWARE —
NOTARY GOVT. OF INDIA DATE 20/o(]/2 5"

PUNE.
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Maharmshtra
Regional &

Town

Planning Act,

1966

Annexure - |

NOTIFICATION

Urban Development Department
Mantralaya, Mumbai - 400 032
Date: 31/03/2015

|

No.TPS-1815/1204/13/CR-87/15/UD-13:- Whereas, the Government in Urban Des clnps.._:.'
Department vide its Notification No.TPS-1899/1191/C R-80/99/UD-13. dated the 3rd Jul

1999, (hereinalter referred to as "the said Notification"), issued in exercise of the powers
conferred by clause (¢) of Article 243-P of the Constitution of India read with clause (¢) of
Section 2 of the Maharashtra Metropolitan Planning committees (Continuance of Provisions)
Act. 1999, certain area, in an around the City of Punc and Pimpri-Chinchwad Municipal

Corporation, as specifically described in the Schedule-A appended to the said N mv":: ition

has been declared as the "Pune Metropolitan Area” for the purposes of Part [¥-\ o

Constitution of India (hereinafter rclcn’ud to as "the Pune Metropolitan Area”

And whereas, for the purpose of securing planned development ol areas surroundiny
urban arcas, the State Government is empowered to declare any area as a Development area

under Section 42A of the said Act and for such development area the State (Jm.Lm'i‘c IS
empowered to constitute the Area Development Authority under Section 42C of the cha

II-A of the Maharashtra Regional & Town Planning Act, 1966, (hereinaficr referred o
“the said Act™);

And whereas, it has been observed that the rapid urbanization is taking place h

thy=
Lie

peri-urban areas around Pune and Pimpri Chinchwad Municipal Corporations nccessiatin

™

4
/ -,_,
=

.\\
=R NN\.?. )

b)

c)

D Puse Dok Pune Dt WMADAVMRDA Nutificabinn dos

independent authority for controlling the developmental activities  with wu;-.

inin :{uuure
){.

J}:nd whereas, Government is of the opinion that the said Pune Metropolitan Arew. be

R \det:ldréd ab “Development Area”, and further to constitute Area Development . 1uzlmrm
& tthe shid qe\ elopment Area for its planned and orderly De\’(:lopmgnt and for prope
Qe! }qc. 1& )71plcmuuauon of Development Projects;

,\/ow therefore, the Government of Maharashtra hereby vide [hls notitication:

in exercise of the powers conferred under sub-section (1) and (2) of \gdwx‘ 42A ot
the said Act declares that, the area falling under the jurisdiction of the Pune
Metropolitan Area, as described in the Schedule A attached with this noulicati
excluding area of Pune, Dehu and Khadki Cantonment Boards to be the 1’1:.'
Metropolitan Development Area”

in excrcise of the powers conferred under sub-section (1) and (3) of Section 42C of
the said Act, constitute “Pune Mclropulmm Regional Development -tuthority™
consisting of the members as mentioned in Schedule B, for the sad = Pune
Metropolitan Development Area”

in exercisc of powers conferred under Section 4217 (1) (ix) of the said Act issues
following directives for the effective functioning of the Pune Metropolitan Regional
Development Authoriry”,




1) As required under Scetion 42F(S), the office of the Pune Mctr.np.ulmu; l:’z;\:!fj’;l)"\/
Development Authority™ shall be established in the new bllllt{lllg of I ," "j
(Pimpri-Chinchwad New Town Development Authority) . The Collector, | l.'llt"l.%.
directed to see that Pune Metropolitan Regional I)t’l'l'/l)/)ll'll.'lll /!ltlllrlrl(l‘ s
oflice is properly established and starts functioning with immediate effect,

i) The Pune Metropolitan Regional Development Authority” shall be the planning
Authority as per section 42F(2) and shall perform all duties and functions oft'hc
planning Authority. The Pune Metropolitan Regional Development Authority
shall prepare-Development Plan within the said development area under the
provisions of the said Act. Such Development Plan shall be prepared by the said
Authority through the Pimpri-Chinchwad New Town Development Authority.

i) (@) As per the provisions made under Section 42(F)(1)(iii) in order to enable the
Pune Metropolitan Regional Development Authority™ 10 control the
developmental activities in accordance with the Development Plan and Town
Planning scheme in the said development area. technical support shall be

rendered by the office of the Assistant Director Town Planning Punc til] the
formation of their own staff, '

(b) All Development permission fees viz, sc

development charges, compounding ch
Separate heads of Pupe Metropolitan
Development Fung ". The Authority s}

rutiny fee, premium charges,
arges ete. shall be deposited in the
Regional Development Authority as
hall open the SCparate account for this

pecial regulations of the sanctioned
ezqhal Plan alongwith Development Control and Promotion Regulations

thadiffed from time to time shall be applicable within the areq till the
inifation of Development Plan for the said PMRDA area,

area and of Pune Metropolitan Development Area is available in

1) Collector, Pune.
ii) Chief Executive Officer, Zilla Parishad Pune,
iit) Director of Town Planning, Maharashtra State, Pune.
iv) Joint Director of Town Planning, Pune Division, Pune.
S.No. 74/2, Sahakar Nagar, Sarang Society, Punc 9.
V) Office of the Pune Metropolitan Regional Development Authority

At New Administrative Building, Near Aakurdi Railway station, Pune-3s.

This  Notification shall also be made available on Government website -

www.maharashtra.gov.in and web site of Director of Town Planning Maharashtra State
M\'w.djp.m:nhum_s_lnra.gm'.in.

By Order and in the Name of Governor of Maharashtra,

tjay Saoji)
Under Secretary to Government

90




ATTESTED

Schedule-A

Accompaniment to the Government in Urban Development Department Notification
bearing No. TPS-1815/1204/13/CR-87/15/UD-13 dated 31/03/2015,

The Pune Metropolitan Development Area shall comprise the whole of the area of Maval and Pune
City taluka and parts of the Haveli, Bhor, Daund, Shirur, Mulshi and Khed Taluka of Pune District

within the following boundaries namely:

East

Lastern boundary of village Ganegaon, Khalsa, Koundhapuri, Kasari, Talegaon,
Dhamdhere, Vitthalwadi of Shirur Taluka continued along river Bhima Eastern
boundary of villages SangaviSandas, Shindewadi Hingangaon of Haveli Taluka
along river Mulla-Mutha and eastern boundary of village Nandur, Boratewadi.
Sahajpurwadi of Dound Taluka, Sourthern boundary of village Boriyendi o
Southern boundary of village Boribhadak.

West

' continued north ward along western boundary of Maval taluka.

western boundary of village Ghutake to village Deoghar of a Mulshi Taluka

North

Northern boundary of village Malegaon (Bu.) of Maval Taluka continued cast

ward along western and northern boundary of village Sawardari of Khed Taluka.
Northern boundary of village Mahalunge along western boundary of village.
Ambethan and thereafter along river Bhima, upto and along castern boundary of
village Kadachiwadi and village Rase, northern boundaries of villape Kelzaon.
Charholi Khurd, Dhanore, Solu and Markal, northern Boundary of Charholi
Khurd, Dhanore, Solu and Markal, northen boundary of village Vajewadi, alonz
northern boundary of village Pimpale Jagtap to western and northen boundary of
village Jategaon (Khu.) to river Bhima to western and northern boundary of
villages Rautwadi, Burunjwadi, Ganegaonkhalsa.

Southern boundary of village Shindwne to Bhilarewadi of Haveli taluha. castern
boundary of village Gogalwadi, eastern boundary form village Velu to village
Pande of Bhor Taluka, along river Nira, river Gunjawani further continued along
western boundary of village Khadki, sourthern, western and nocthern bouncary of
village Malegaon, river Shivanga, sourthern and western lmu}xd:.»}_\-m'- sillage
Kondhanpur of Haveli Taluka, southern boundary of village Ghera Sinhagad of
Haveli Taluka, western boundary of villages Malkhed, Mandavi (BK), NMandavi
(Khu) Kudje, Agalambe and Ahire, Kondhave, Dhawade to western boundary, of
village Bhukum of Mulshi Taluka, southern boundary of village Pirangut. Eastermn
Southern and Western boundary of village Uravade to Southern and Western
boundary of village Ambadvet, western and northern boundary of village
Ghotavade to western boundary of village Chande Man to sourtherm bovndary of
village Kusgaon p.,m. to village Ajivli of Maval Taluka, sourthern boundary of
village Shiroli of Mulshi Taluka, Tata Lake (Mulshi Lake) and castern boundary
of village Ghutake.

By Order and in the Name of Governor of Maharashtra,

”& RS_ h‘ E 5 F ".: g -. -BWVVA’?{E\ MROAN ALt $x

NOTARY GOVT. OF INDIA

PUNE.

Under Seeretary to Governmen!




Schedule-B

i ; i g ¢ ‘nt Department Notificatioy,
Accompaniment to the Government in Urban Developmen N
l bearing No. TPS-1815/1204/13/CR-87/15/UD-13 dated 3170372015,

ER®

Sr.No | Member *; - Post o
R | Guardian Minister of the Pune District Chairman. o
R ! President, Pune Zilla Parishad Ex. Officio Member
B 3 Mayor, Pune Municipal Corporation Ex. Officio Member “
L ¥ —: Mayor, Pimpri-Chinchwad Corporation EX. Oﬂicf)-.\——lc—nitzi_—:
f W | Chairman of Maval Taluka Panchayat Samiti Ex. Officio Member
r‘;‘ Chairman of Haveli Taluka Panchayat Samiti EX. Officio Member
|9 | Chairman of Bhor Taluka Panchayat Samitj J'I Ex. ()l‘ﬁii\_v‘,\lﬂiiur_ -
A Chairman of Daund Taluka Panchayat Samiti , Ex. Officio Member
T Chairman of Shirur Taluka Panchayat Samit; {-L\ Officio Member
Qo

' Chairman of Mulshi Taluka Panchayat Samitj

Ex. Officio Member

,. % | Chairman of Khed Taluka Panchayat Samit
L\.‘__

| R

| President, Talegaon Dabhade Municipal Council

Ex. Otficio Member

EXx. Officio Member .

TPy . T T . .
President, Lonawala Municipal Council

Ex. Officio Mcmber

President, Alandi Municipal Council

EX. Officio Member

| Commissioner, Pune Municipal Corporation
|

Commissioner, Pimpri-Chinchwad Corporation

Ex. _()ITILTiO Member

h‘—hr—\'ﬁ
Ex. Officio Member

Collector, Pune
i

EX. Officio Member

: Chief Executive Officer Zilla Parisly

nominated by him not below the rank of Deputy Chief
Executive Officer

ad, Pune or the person

e M
EX..Officio Member

Chief Executive Officer Pimpri Chinchwad Navnagar
| Pradhikaran

Ex. Officio Member

Engineer

! Chief Engineer, Maharashtra Jeevan Pradhikaran. Punce or the
person nominated by him not below the rank ofSupcrimcnding |

R

Director of Land Record

| Settlement Commissioner and Director of Land Record, Pune

| g or the person nominated by him not below the rank of Deputy
|
|

~'Iix. Ofticio Member

Ex. Officio Member

| Chief officer, Talegaon Dabhade Municipal Council

| ExOfficio Member

; Chicef ofticer, Lonawala Municipal Council

[ =

Ex. Officio Member

i ¢ | Chicefofficer, Aland; Municipal Council

EX. Officio Member

GAWARE

. IR/
MRS. MEERA

NOTARY GOVITOF I!}LDli__“

PUNE.

True English Translation Sd/-

k D VPune laa'd

v

e e MR TMROA_Notficstun g
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i i rtment
Pune Metropolitan Region Developrr]ent Depa
New Administrative Building, Akurdi, Pune — 411044

Email-illeqalconstructions.pmrda@gmail.com Contact No0.020-27652934

Notice of Preliminary Hearing

To,

Mr. Amit Kharabi and Shri Nandaram Kharabi
Plot No.378/3, Near Indian Oil Petrol Pump,
Badawadi, village,Pune 410501

Moba. 9850070036, 9850070072

Annexure - 11|

Dt. 30.12.2024

Subject:- Attendance at the preliminary hearing.

Reference: - Site inspection report

of this department on 20.12.

submitted by the Junior Engineer
2024

In accordance with the above subject, it is hereby informed that a site inspection of the
construction work carried out by you has been conducted as per reference no. 1 above. You
are requested to attend the preliminary hearing as mentioned below. The details are as

follows.
Sr.No. Issue Details
1 Group No./S.No. Village, Taluka Group No.378/3, Kharabwadi, Taluka-
Khed, Dist. Pune / V
. A 2 / » % { \
2 Type of Construction Type : Residential e 2 <‘-'\.\“;
R.C.C.:R.C.C. 201 | B
Total Flowr : (G+2) 3 o /<
G i o2y,
Total Area : 8100 7% _/\S(O/
Ra{: i
3 |Required Documents to be | Certified Copy of Construction Perm\lésidé‘:ﬂé. =

Submitted to this Office

from Development Permission Department

(Original copy is mandatory to be submitted
for verification)

4 Date and time before whom the
hearing will take place

Tahsildar and Assistant  Controller,
Unauthorized Construction Removal

Department Date 20.01.2025 Time 11.00
AM

If you are absent on the date and time mentioned in A.No.4 above or if the written/oral

explanation submitted while present is unsatisfactory or if you do not submit the necessary

documents, the construction done by you will be

declared unauthorized and further action will

be taken as per the provisions of Sections 52 to 56 of the Maharashtra Regional Town

Planning Act, 1966.

(Ravindra Ranjne)
Tahsildar lllegal Construction
Removal Department

Pune Metropolitan Region Development Authority, Pune

True English Translation Sd/- ATT E ST ED
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